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Allotment of D.D.A. flats to retiring
Government Seyvn_nts

102. SHRI BALDEV SINGH
JASROTIA: Wil the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state whether any arrange-
ments has been made for allotment
of D.D.A. Flats/Plots ete, to the retir-
ing Government Servants, particularly
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to those who have declared Delhi as
their home town?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): One specific for retired
Government Servants, who had dec-
lared Delhi as their home town, had
been floated in 1972, and of the people
who had registered at that time, some
have been allotted flatg and others are
waiting for it. At present, there is no
other scheme of this type; but the
Government Servants concerned can
get their names registered under the
general scheme of Delhi Development
Authority.

Membership of the Works, Housing and
Supply House Building Cooperative
Society Ltd.

103. SHRI D. AMAT: Wil the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to refer to the reply
given to TUnstarred Question 4756
dated 25th July, 1977 and state:

(a) whether the Ministry of Works
and Housing and Supply House Build-
ing Cooperative Society Ltd. have
drawn a lot to allot plots of land to
its members in February, 1977 and
have included the names of many in-
fluential persons who have been admit.
ted in the Society much after 3rd
August, 1967 and the Society have kept
pending the cases of some original
members who are members of the
Society since 1959, 1960 and 1961 who
had paid full dues to the Society ani
completed the formalities but their
names are not included for the purpose
of draw;

(b) if so, whether Government will
make an inquiry into the cases of all
these original members who have been
deprived of the right and order for
redraw of lot and remove faks mem-
bers; and

(¢) if not, how the Government will
help these original members who have
been deprived of their right?





